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SUITEM NO.24 COURT NO.4 SECTION PIL-W
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 649/2018
MRINALINI PADHI Petitioner(s)
VERSUS
UNION OF INDIA Respondent(s)

(MR. RANJIT KUMAR, SENIOR COUNSEL IS (AMICUS CURIAE) ALONGWITH MS.
PRIYA HINGORANI, SR. COUNSEL......

IA No. 197960/2022 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 197957/2022 - INTERVENTION/IMPLEADMENT)

WITH
MA 2053/2019 in W.P.(C) No. 1094/2019 (PIL-W)
IA No. 152105/2019 - APPROPRIATE ORDERS/DIRECTIONS)

MA 2131/2019 in W.P.(C) No. 1094/2019 (PIL-W)
IA No. 160008/2019 - APPLICATION FOR PERMISSION
IA No. 160018/2019 - CLARIFICATION/DIRECTION

IA No. 160019/2019 - EXEMPTION FROM FILING O.T.
IA No. 160015/2019 - INTERVENTION/IMPLEADMENT)

Diary No(s). 41097/2022 (PIL-W)
Date : 29-03-2023 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE M.R. SHAH
HON'BLE MR. JUSTICE C.T. RAVIKUMAR

For Petitioner(s) Mr. Prashant Padmanabhan, AOR
Mr. Partha Sil, AOR

Mr. Kush Chaturvedi, AOR

Mr. Syed Faraz Alam, Adv.
Mr. Atharva Gaur, Adv.

Mr. Aayushman Aggarwal, Adv.

For Respondent(s) Mr. Som Raj Choudhury, AOR
Ms. Shrutee Aradhna, Adv.

Mr. Ritin Rai, Sr. Adv.
Stgnajues ot veried Mr. Sanjay K. Das, Adv.

i na*rl'g‘e .
Reagan " Mr. Swetaketu Mishra, Adv.
Roseon T Ms. Gauri Monga, Adv.

Mr. V. K. Monga, AOR

Mr. Jogy Scaria, AOR
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UPON hearing the counsel the Court made the following

Shri Ranjit Kumar,
pointed out that various directions came to be issued by this Court
contained in para 14 of the judgment and order dated 04.11.2019 in

Mrinalini Padhi vs. Union of India and Others,
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Radha Shyam Jena, AOR
Lakshmi Raman Singh, AOR

Tushar Mehta, Solicitor General
Shibashish Misra, AOR
Gaurav Khanna, Adv.

Tushar Mehta, Solicitor General
R. Balasubramanian, Sr. Adv.
Sachin Sharma, Adv.

Nalin Kohli, Adv.

Sibo Sankar, Adv.

Amrish Kumar, AOR

Shibashish Misra, AOR

Suvidutt M.S., AOR
Ramendra Mohan Patnaik, AOR

Ashok Panigrahi, AOR
Geetanjali Das Krishnan, Adv.
Nabab Singh, Adv.

Suvendu Suvasis Dash, AOR
Swati Vaibhav, Adv.
Shruti Vaibhav, Adv.

A. Venayagam Balan, AOR
Amrendra Kumar Mehta, AOR

Omkar Kushwaha, Adv.
Ranpal Awana, Adv.

ORDER

18 SCC 1

He has drawn our attention to the fact that thereafter,

further status report on compliance and/or non-compliance of the

various directions issued by this Court has been filed.

learned Senior Advocate/Amicus Curiae has

reported in (2019)
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One of the learned counsel has also pointed out that, despite
the directions issued in the year 2019, in para 40.23, of the
judgment that a full time Chief Administrator be deputed by the
State Government, not by way of additional charge, the same has not
been complied with.

Learned counsel appearing on behalf of the State has submitted
that the application for extension to appoint a full time Chief
Administrator is filed. Once the specific direction was issued by
this Court, as far back as in the year 2019, all the directions
contained in para 40 are required to be scrupulously followed by
the State Government/Temple Management Committee.

As on today, we are not aware which conditions are complied
with and which are not complied with.

Let a detailed status report on compliance and/or non-
compliance of the various directions and other conditions issued by
this Court contained in para 40 of the earlier judgment 1is
submitted before this Court within a period of four weeks from
today.

Let a Copy of the report be given to the learned Amicus well
in advance.

Put up on 01.05.2023.

(R. NATARAJAN) (NISHA TRIPATHI)
ASTT. REGISTRAR-cum-PS ASSISTANT REGISTRAR
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